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certain new methodg and adopted
measures to avoid delays so that the
system is fully geared to meet the
admission problems in ap adequate
manner.

Investment in Central Fisheries
Corporation

2460. SHRI INDERJIT GUPTA . Will
the Minister of AGRICULTURE be
pleasedq to state:

(2) whether a sum of Rs. 1 crore
wag allotted in the Fifth Plan for the
Centra]l Fisherieg Corporation;

(b) ‘whether it is a fact that with-
out investing this sum, it was de-
vided to wind up the Corporation
itself; and

(c) whether thig decision was based
on considerations other than the Cor-
poration’s losses?

THE MINISTER OF AGRICULTURE
AND RURAL RECONSTRUCTION
(SHRI BIRENDRA SINGH RAO): (a)
Yes, Sir.

(b) and (c¢). No, Sir. Out of the
provision of Rs. 1 crore, Rs. 25 lakhs
were invested in the Corporation as
share capital during the 5th Plan. Out
of the balance an amount of Rs, 63.41
lakhg 'was given as loan from time to
time upto the end of the 5th Plan to
help the Corporation to tide over its
persistent losses. The continuation or
otherwise of the Corporation is still

under consideration of the Govern-
ment.
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Aerial Sprayirg and Quality Control
of Pesticides and Insecticides

2462. SHRT OSCAR FERNANDES:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether tkocre is any  proposal
under the consideration of Govern-
ment ilo give a serious consideration
over both the poor coverage by aerial
spraying and the poor quality con-
trol of peslicides and insectlicides;

(b)Y whether Government propose to
conduct aerial spraying on a conti-
nuing basis over a much larger area
than at present; and

(c) if so, the delails of scheme in
this regard?

THE MINISTER OF AGRICULTURE
AND RURAIL. RECONSTRUCTION
(SHRI BIRENDRA SINGH RAOQ) (a)
Aerial spraying is to be conducted
only as a need-based operation. Ques-
tion of poor coverage, therefore, does
not arise.

Government feel that there is scope
for improving the quality control on
pestic.des. Attention of the States
has been drawn in the Annual Plant
Protection Conference held in April,
1980, to gear up quality control ma-
chinery. Spare capacity available
with the Central Insecticideg Labora-
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tories has been earmarked for those
States which have not set up their
laboratories. Amongst steps contem-
plateq is a proposal to constitute
survey teams on zonal basis to report

on the status of pesticides Quality
Control arrangementg in various
States.

(b) Aerial spraying as a need-based
operation will continue,

(¢) Question does not arise.
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Government Accommodation for the
Staff of Parliament Secretariais

2464. DR. VASANT KUMAR PAN-
DIT. Will the Minister of WORKS
AND HOUSING be pleaseq to state:

(a) whether Pay Committee of Par-
liament in its report of November, 1974
had recommended that WMinistry of
Works and Housing should place at the
disposal of the Secretariats not less
than 50 residential units per year in
the case of Lok Sabha Secretariat and
not less than 25 in the case of Rajya
Sabha for allotment to their staff for
a period of 10 years;

(b) if so, the number of quarters
allotted to each Secretariat separately
and category-wise since then to-date;

(c) the reasons for the failure in pro-
viding the requisite number of guarters
to both the Secretariats; and

(d) whether Government would take
eal.y steps in the matter as envisaged
in the report and if so, when their
quota will be provided to meet the
requirement of the staff?

THE MINISTER OF WORKS AND
HOUSING (SHRI P. C. SETHI): (a)
Yes, Sir. A separate pool with 413
residences of different categoriegs of
General Pool, for Lok Sabha ‘was
created in 1973 while the Rajya
Sabha Secretariat still continues to be
a charge on the General Pool

(b) and (c). Notwithstanding the
acute shortage of residential accom-
modation in the Genera] Pool keep-
ing in view the requirements of the
staff of the Lok Sabha/Rajya Sabha
Secretariats, it was decided by the
Government, ag a special case, to
place 10 per ceni of the new quarters
of types A, B & C under construction
in DIZ area for the General Pool at
the disposal of the Lok Sabha Secre-
tariat, subject to adjustment against
their construction of quarters in
Phases I, IT & III. Due to paucity of
type D quarters, which is not includ-
ed in the crash programme of cons-
truction for the General Pool, it was
not possible to make any cammitment.





